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[Authorised English Translation]
HARYANA GOVERNMENT
AGRICULTURE DEPARTMENT
Notification
The 25th November, 2005

No. S. 0. 89/H.A. 16/1993/S. 21/2005.— In exercise of the powers conferred
by sub-section (1) read with sub-section (2) of section 21 of the Haryana cotton.
Ginning and Pressing Factories Act, 1992 (Act 16 of 1993), the Governor of
Haryana hereby makes the following rules; for cé.rrying out the purposes of the
said Act, namely :— _

U 1 _“(1_)_The'se rules ay be called the Haryana Cotton Ginning and Pressing’
Factories Rules, 2005.

(2) They shall come into force on the date of publication in the Official
Gazette. )

2. Tn these rules, unless the context otherwise requires,—

(2) “Act” means the Haryana Cotton Ginning and Pressing Factories
Act, 1992 {Act 16 of 1993);

“Form” means a form apended to these rules;

®
(©)
@)

“section’” means a section of the Act; and

words and expressions used in these rules but not defined, shall
have the same meaning as assigned to them in the Act. -

3. Mixture of more than three percent of different varieties of cotton shall

be treated as admixture of cotton.

4. The proportion of seed that may be contained in any ginned cotton
(lint) shall not exceed G.5 percent.

. NP o Trasdee of A grienthire Haryans challhe the lcencins authority
- 5. {1)The Ditector of Agricutiure, Haryana, shallbe e hotncing authorlty

i rr, S gartin 1t
under section 3. For the purposes of sections 1,

Agriculture Department, Haryana, shall be the prescribed authority.

14 znd 15, Marketing Officer,

{2) The authurity for tie purpose of section 7 shail be the Depuiy

- Director of Agriculture of t{xe district concerned. -
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6. (1) Every person desiring to obtain a licence shall make an application
in duplicate with relevant documents to the Director in Form A through the
Marketing Officer, Agriculture Department, Haryana, together with the treasury
chalian receipt of deposit of the prescribed fee under Rule 7 and a copy of blue
print of his cottoh ginning and/or hi'essing factory which is prepared in accordance
with the gmdchnes and norms specified in the Appendix appended to these rules,
under the provisions of Rule 18 :

Provided that blue prict of a cotton ginning and/or pressing
factory shall not be necessary at the time of renewal.

(2) On receipt of an application for the grant of a licence, the licencing
authority may after taking into consideration the provisions of the Act, fulfillment
of requirements under the provisions of sections 3, 7, 10, 12 and 16 and these
rules, grant or refuse a licerice after following the procedure laid down under sub-
sections (3), (4) and (5) of section 3.

The procedure to be followed for renewal of licence by licencing authority
shall be the same as that of grant of a licence :

Provided thal:-the apphcatxon for renewal of llcence shall be
submitted in Form efore one month of its expuy and with a late
fee of ten percent of the fees prescrlbed for renewal of licence for
the delay of each month after its expiry.

(3) A duplicate licence may be issued where the original licence has
been lost or daxhaged, on payment of afee of one hundred rupees and an undertaking
from the licensee in the form of an affidavit that he will not misuse the original

licence, if found fater on.

aze 4 W

three years, which may be renewed in Form D for 2 further period

(d.\ (a\ 'T'hc hrnrlce eha_!l ha nfanfsd m pnm f'o "!:ha"v Fnr a “C."'Od Qf

of three years at a tima.

(b) An order for the cancellation or suspensxon of the licence shall

. be passed in Form E.
7. The fee for grani or ténewal of 4 licence shall be ss under - —
{2} Roller Gin Ay . Re. 50/- per roller gin
(b) Double Roller Gin _ Rs. 100/~ per double roller gin
{¢j Saw Gins : Rs. 1600/~ per saw gin
(d) Presses Rs. 1000/- per cotton press.

Grant/regewal
of lcence.
sections 2 and
21(2)m).

Fee for grant or
renewal of
iicence.
sections 3 and
21(2)(m).




F;E_

Conditions far
grant of
licence.
sections 3 and
21{2Ym).

Authornised
officers.
sections 8 and
21(2)(d).

Inspecting
Officers and
prescribed
authority.
sections 9, 11
and 16.
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8. The licence shall be granted subject to the following conditions :—

(a) The licensce shall comply with the provisions of the Act and these

rules. 4

(b) The licensee shall not pérniit 'evasion_ or infringement of any o
the provisions of the Act and shall reportin writing to the licencing
authority about any evasion or breach that comes to his knowledge.

(c) The licensee shali ensure that the quality of ginned cotton is
impaired due to any defect in the construction or conditions o
machines or their improper working. The construction of the
ginning and pressing factory if done after the commencement of
these rules, shall be in accordance with th= norms and specifications
as contained in the Appendix to these rules. The licensee shall
produce his licence on démand to the authority issuing or renewing i
it or to any of the officers mentioned in sub-rule (1) of rule 1G.

9. The Joint Director of Agricuiture ( Cbtton) and the Depity Director o
Agriculture of the district concerned shall have the powers to examine and drav
samples of cotton, cotton pa{:kagé or bale ot cotton seed to assess the extent of
admixture, moisture percentage and proportion of cotton seed in lint and make
report thereon and certify as to the normal quantity of moistore percentage a
proportion.‘of cotton seed in lint and make a report thereon and certify as to the
normal quantity of ‘moisture which a given sample of coiton should contain an
the quantity of moisture which is actually contdined. They will have thei !
conclusion on their own observations/tests, in addition to the test repoits regardin
moisture content and lint length of the sample as determined by the Senior Scier i
(Cotton), Chaudhary Charan Singh Haryana Agricultural University, Hisar.

TRy

10. (1) The following officers shall be the Inspeeting Officers under

L A LT

Act to enter and inspect any cotton ginning or pressing factory :—

(a) Director of Agriculture, Haryana;
(b) Additional Director of Agriculture, Haryana;

{c) Joint Director of Agriculture (Cotton);

(d) Marketing Officer, Agrik:ultu‘re’ Department, Haryana;

(e} Deputy Director of Agriculture of district concerned;

() Assistant Marketing Officers, Agriculture Departme
Haryana.

gt

be
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(2) Anyone of the above officers may ask for the production of any
ginning register or press register and inspect any cotton package or bale of cotton
for the purpose or ascertaining whether there is any contravention of any of the
provisions of the Act or the rules and may seize all things in respect of which an
offence punishable under the Act appears io have been committed.

(3) For the purpose of section 16 of the Act, the Additional/Joint
Director (Agricultural Engineering) Haryana, shall be the prescribed authority.

(4) The officers mentioned in sub-rule (1) above shall have the right of
access and inspection during the working hours of a factory and within the sphere
of their respective duty area.

11. (1) Any of the Inspecting Officers under sub-rule (1) of rule 10 shall
forward sealed samples of seized cotton to the Semnior Scientist (Cotton),
Chaudhry Charan Singh Haryana Agricultural University, Hisar, in such quantities
as are indicated below :—

(a) if the cotton seized weighs more than ten kilogr:ims, one
random sample of such cotton weighing two kilogramis;

(b) if the cotton seized weighs up to ten kilogramé,' the entire
cotton seized. -

(2) The samples drawn under sub-rule (1) shail be packed and sealed
with cfficial seal of ihe officer in the presence of the awner or Manager who will
also be allowed to put his seal if he so desires.

(3) The seizing officer shall receive an undertaking in writing from the

whosa cotton has been seiz zed, to produce befor e him the rema%ning quanti

{4} I onreceipiof the analysis repori from the Semior Scientist {Cotion),
Chaudhary Charan Singh Haryana Agricuttural University, Hisar, the sample is
found not conforming to the requirements of sections 5 and 6, the Director of

A e~ by iy PO TI4. mavy Ble a8 Lo Ao 2 vmrmednioms P TPy
rxz“\zuu.u_ﬁ. lml 11 1 xa_v LT R WS b e JUUE a UUIIJUI e li a LUUJ_(. uL U LICLb n
turisdiction or authoris any of the officers mentioned in sub-rule ( (1) of rule 10 for

this purpose.

] TgT
A e

to any one of the G’.'f cers mentioned in sub-rule (1} of rule 10 and shall be

accompanied by a sample of cotton complamed of providcd that no such

Y7

Seizing and
sealing of

cotton samples.

section
21(2)(e).

baie.
sections 8 and

2102)(6).

defective cotton




Gin/Press mark.

sections 10 and
21(2)(g).

or bale has been, paid through: treasury challan,
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complaint shall be qhtgrtairic'djihiess afee of Rs. 100/- in respect of each package

(2) The officea's on recerpt of the complmnt, shall cause the cotton
'sealed and forward a sealed sample of selzed cotton to the Semor Sment:st (Cotton),
Chaudhary Qharan S;ngh, Haryana Agricultural University, Hixsaxf, for examination

and report.

Note ;:—Fee prescribed above shall be recoverable in the case of bales
.. in respect of actual number of balcs to be opened for '
examination, subject to a minimum of ten percent of a
consignment, and not in respect of the total numiber of bales
in respect of which the complaint is made:

" 13. (1) The owner or lessee of every cotton ginning o pressirig factory
constructed after the enforcement of the Act and the rules made thereundet, shall
apply to the licencing authority; for the ‘allotment of the mark (required under
section 10) to be used for such factory rot less than one month before the work

commences in the factory. .

(2) The mark allotted to each factory shall consist of letter (H) denoting
the Haryana State together with a nuniber denotmg the factory e.g.

Gin Mark =HG Number allotted

Press Mark=HP Number allotted

-4} Gin of press markonce allotted to a factory shall not be transferred

‘to any other factory.

first patt shall consist of two pumerals being the last twe iﬁ*g“rs 3 ihe calenda
vaar in which the coron year haz commenced and the ag{.uﬂdl!}dii snaun o e

by <at i

running number of the bale according to the factory’s prcss register. A new series

of running numner shail be stanea atine wnuucmcmcm of cach cotton scason on
the first day of Scptember in each calendar year and shaﬂ be ue“nmaxed on the

thirty-first day of August of the following year.
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(6) The mark and-the two integers denoting the cotton year shall be
indelibly punched or stamped cn any part of the central hoop of the bale in such
a manner as to be clearly decipherable. :

(7) The running number of the bale shall be punched or stamped on
the hoops as described above or shall be stencilled in ink on the Hessian covering
of alashed flat side of the bale in such a manner as to be clearly decipherable.
English numbers only shall be used and the numbers shall not be less than two
inches in length. -~

(8) The following order shall be observed for marks punched on the
hopes :—

Number denoting the factory, letter “H” denoting Haryana State and
numerals denoting cotton year. If the running number is punched on the hoop, it
shall follow the numbe: denoting the cotton year and be separated from it by a star.
When the running mumber is stencilled on the hessian, a star be placed before the
first integar and aﬁer the integar.

Nlustration :

Cotton bale Pressed in February, 1995, is to be shown as under :—

On the hoop On the hoop On the Hessian
3 3 -
5 5 3
H H 4
9 OR 9 5

wn
5
()}

Hq




Manner of
service of
orders.

section 21(2)(i).

Maintenance of
ginning/
pressing
registers.
sections 4, 11
and 27162%(3).

LUUUE 3CES0h.

sections 2(k)

and FIO3WEY,
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In the above illistration, 35 is the factory mark, (H) denotes the Haryana
State, 95 denotes the cotton year comfaencing on 1st September, 1995 and 3456 is

the running number of the bale pressed in the factory.

Note :—The stencilling of the Tunming number on the end or unlashed
side of a bale does not fulfill the requirements of this rule,
- Bales pressed during a season but containing cotton from the
crop of the previous year shall be marked “OLD" by stencilling
this word in capital letters on the Hessian cloth to the right
side serial number of bale. The letter should be indelibly marked
in not less than two inches length. '

14. The dispatch through the post under registered cover, of any ofder

* under the Act, to the owner or person in charge of a factory shall be deemed to be

the sufficient service of the same on the owner.

15. Every licensee under the Act shall maintain the registers and submit

the returns as prescribed below in fulfiiment of the requirements of sections 4
and 11 :— g

(2) The ginning register shall be maintained in Form F.
() The press register shall be maintained in Form G.

(¢} The weekly returns of cotton pressing shall be submitted in Form
H to the prescribed acthority.

(d) The monthly returns of cotton ginned shall be submitted in Form
I to the prescribed authority.

(&) The weekly returns of cotton pressed during the seven days ending
on Friday of each week shall be submitted not later than the next
following day i.e. Saturday,

{f) The monthiy retums of cottnn gmmed ds

nE o TeC guning a calendar month

shall be submitted not later than the first day of the next followin 5
monih.

8. The cotiun season shali commence O the first day of September in
cach calendar vear and terminate on the thirty-first dav of August'n
year.

EX: fn!'mwing

58
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17. For the purposes of section 17, if the owner of a cotton ginning or
ng factory for which a licéHice has been granted, wants to close the factory
= the end.of the season he shall apply thirty days in advance for p&miséion
50 t0 the licencing authority, stating clearly the reasons thereof along with an
wit to identify the affected persons, if any, and shall not close the factory
e the receipt of the sanction from the licencing authority.

18. The structural plan and specifications of . every cotton ginning and
ing factory, the construction of which is commenced after coming into force
ese rules, shall be according fo the norms specified in the Appendix appended
:se Tules. e

19. The Punjab Cotton Ginning and Pressing factories Rules, 1965,
ished vide Punjab Government, Agriculture Department, Notification
5.5.R. 94/P.A /2/55/S./1865, dated the Tth may, 1965, in their application to
itate of Haryana are hereby repealed :

Provided that anything done or any action taken under the rules
s0 repealcd shall be deemed to have been ‘done or taken under the
corresponding provisions of these rules.

56

Permission for
closure of
factory
sections 17 and
21(2)(n}.

Construction
normé, of cotton
ginning/
pressing factory. -
section 16,

Repeal and
savings.
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APPENDIX
(See ryles 6and 18) i
Gmdelmes and Constmctmn norms for Cotton GmnmglPress:ng Factory

(a) The gin and press- house(s) and othcr bulldmg and structure shall be S0
arranged and located within the factory compound as to avoid congesuon and
permit the free movement of carts, trolhes and trucks etc.

(b) There shall be easy means of i ingress to and out of the factory compound
in order to. prevent congestion. Y

(c) *Platforms for'drying kapas shalt prov1de atthe rate of 1 000 square feet
per 10 single roller gins or their equivalent. There shall be minimum drying
platforms:and whatever their number be, shall be separated from one another by -
pathways of at least fifteen feet in width.

(d) Sufficient godown accommodation; for: storing of cofton and kapas
shall be provided and each of the different variety of cotton shall be kept ina -
separate godawn. There shall be sufficient provision of water hydrants for use
against firein the facmryprcnusw along with proper dramage system for protection
against dampness.

(e) Ifitis proposed to install within the cotton ginning factory compound,
plant or machinery unconnected with the processes of cotton ginning, pressing,
spinning, weaving and delinting viz, crushing of oil seeds and (in case of factories
in which oil expellers are installed or decorticating machinery), the building in
which such plant or machinery are installed, shall be walled off from the rest of the
cotton ginning factory, so as to be self contained.

() The site plan shall be prepared on a scale of 1" : 40 and shall show the
complete details. The site plan shall be got previcusly approved from the
District Town Planner, if the factory falls in a conlmded arca or a No Objection

Certificate shall be obtained from such authority,
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FORM A
[see rule 6(1)]
I’PLICATION FORM FOR THE GRANT OF LICENCE FOR WORKING OF
COTTON GINNING AND / OR PRESSING FACTORY.

(8)  Name of applicant, parentage and address:

() Name of the owner of the factory:

(¢)  Press or/ and ginning mark if allotted and locatibné:

(d) The number of gins and presses: |
(1) Roller gin

Double rolier gin

(ii) Saw gin(s)
{No. of saws)

(i) Press(s) =
(No. of gallas)

(¢)  Ifthe applicant is a firm, give the name of all the persons constituting
it with parentage, residence and address of each(attach proprietor/
partnership deed and copy of memorandum and articles of association
in case applicant is a company):

§1) Name of the Manager, Managing Agent or Managing Proprietor.

(20 Name and style under which the applicant will work (attach copy
of power of attorney):

(h)  Amount of licence fee paid wrr.h treasury challan
T\;fn l‘lb‘ﬁ‘rﬁd

L8 = LAwi

@) Site plan approved by District Town Pianner or No Objeciion Certificate

obtained (attach copy):

T iq PPl - RS N I o P iyensniy alhays are oonrract b the haor
it s ceriiited thal I8 I12CIS given 200vVe &t COIredy 10 i of my

(Signature of the applicant owner,
Dated: proprietor, or Managing partuer).

5%

it
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FORMB
[See rule 6(2) provise]
APPLICATION FOR RENEWAL OF THE LICENCE FOR WORKING A
COTTON GINNING AND PRESSING FACTORY.

Name of applicant, parentage and address: -

Licence No. and date of issue:

Press and ginning marks and location of the factory:

Name of Manager or Managing Proprietor:

Name and particulars of licence:

Date on which licence expires:

Year for which renewal is requested:

(1) Detail of ginning and pressing machinery:

(ii) Addition or deletion, if any, proposed in machinery afier grant of

N YR W -

licence for previous year:

9. Whether the licence was ever suspended/cancelled, if so, on what reason?
10.  Fees paid:

11, Justification for the renewal of licence which was previously

suspended / cancelled:

Certified that the above facts are correct to the best of my knowledge and belie

Place:. . ..cueccsncs Signature of the applicant
Date:....cccnce.. - (Authorized Manager or Managing p
proprietor).

54
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FORMC
[See rule 6(4)]
FORM OF LICENCE FOR WORKING COTTON GINNING OR/AND PRESSING
FACTORY S : e
INORARIF0N. 28,

1. Station:

2. Ginning ot/ and pressing mark:

3. Name of proprietor:

4. Name and style of the person or
firm working the factory:

Name, parentage, residence and address

in full, of the applicant-
6. Date from which licence takes effect:
7. Date on which the licence expires:
8? Any additional condition of the licence:
9. Amount of fee paid:

10. This licence is issued for the working of-s-wmccmee Roller gins
| e Saw gins and
—--=--Cotton press.

|1. Remarks, The licence shall be subject to the conditions given below:

NATE e, Signature of licence issuing

3 authority with designation.

“onditions of licence:

3 The licensee shail comply with the provisions of the Baryana

; Cotton Ginning and Pressing Factories Act, 1992(Act 16 of 1993)
and the rules made thereunder.

) The licensee shall not permit evasion or infringement of any of the
provisions of the Act and shall ropott in writing 1o the licensing
authority, any evasion or breach that comes to his knowledge.

} The licensee shai ensvre that the quality of ginned cotton is not

T

impatred due to any defect in the construction or condition
of machines or their improper working. The construction of the
~ -3 S e i

oy B R S S rmariamd o

SIURLEIE and HiCSSig wlifry, i GOAS aiter the waninChROSINETT O
the rules, shall be in accordance with the plan and specifications
as contained in the Appendix to the rules.

} The licensee shall produce his licence on demand to the authority
issuing it or renewing it or to any of the officers mentioned in sub-

rule(1) of rule 10.

Ee
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| FORM D -
[See Rule 6(4)(a)] ) |
FORM FOR RENEWAL OF LICENCE FOR WORKING A COTTON GINNING OR/
' AND PRESSING FACTORY E
Nz, o, moren il
1. Station:
2. Ginning or/and pressing mark and the
number of previous licence:
3. Name of proprietor: 4
4. Name and style of the person or firm
working the factory:
] 5. Name, parentage, residence and address in
‘ full of licensee:
| 6. Date from which the renewal of licence
| takes effect:
|' ' 7. Date on which the renewal of licence
| expires:
; 8.  Any additional condition of the renewal of
licence:
9.  Amount of fee paid Rs.......... g
10. Remarks: The renewal of licence will be
subject to the conditions appended below.
Place: Signature of the officer renewing
. Date: oL the licence with designation. ,
' (a) The licensee shall comply with the provisions of the Haryana Cetton Ginning and
Pressing Factories Act, 1992 (Act 16 of 1993) and the rules made thereundet.
(b) The licensee shall not permit evasion or infringement of any of the provisions of the Act
and shall report in writing to the licensing authority, any evasion or breach that comes 6
his knowledge.
L
(c) The licensee shall ensure that the quality of gmned cotton is not impaired due to any
CCfC‘C"‘i in the construction or condition of machines or thsir 1‘5.11.‘1};\«1 wu-:u-zs The
nstruction of the Ginn.ng and Pressing Factory, if done after the commencement of
se riies Sﬂdli be'in accordance with the plan and specifications as contained in the
(d) The licensee shall produce his licence on demand to the authority issuing it or renewing it
or to any of the officers mentioned in sub-rule (1) of rule 10.
&
= e ———
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FORM E
[See rule 6(4)(b)]

_ORDER FOR CAN CELLA_TION OR SUSPENSION OF THE LICENCE

NO. DATED................

1. Nature of offence:
2. Number and date of the order passed by the convicting court:
3. Substance of the order of the licence issuing and canceling authority:

Signature, name and designation of the |
licence cancelling authority.

62




